DELHI JUDICIAL SERVICE EXAMINATION (WRITTEN) 2022

Duration : 3 hours
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Maximum Marks : 250

GENERAL LEGAL KNOWLEDGE AND LANGUAGE

Important Instructions

Please read the questions carefully and answer them as directed.

All questions are compulsory, unless specified.

You are allowed 15 minutes time before the examination begins, during
which you should read the question paper and, if you wish, highlight
and/or make notes on the question paper. However, you are not allowed,
under any circumstances, to open the answer sheet and start writing
during this time.

The answer to each question should begin on a fresh page. ,
This paper is to test the candidate’s awareness of general legal
knowledge and English language. Credit will be given for substance,
cohesive and concise presentation, articulation of views, ideas and
employment of appropriate vocabulary and expression.
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SECTION I

GENERAL LEGAL KNOWLEDGE

Write short notes in about 200 words on any six of the following;:
The administration of GST and its benefits to the Central
Government.
The highlights of the recent Karnataka High Court’s Hijab verdict.
~ The refugees problem and the provisions of international law.

The petition filed by Shah Bano and the significance of the verdict
and orders given by the Hon’ble Supreme Court in 1985.

The Armed Forces (Special Powers) Act, 1958.
The Weapons' of Mass Destruction (Amendment) Bill, 2022.

The split verdict of the Delhi High Court on 11"™ May 2022 on Marital
Rape and the two differing viewpoints of the judges.

The New Liquor Policy of the Delhi Government; the major changes
and what they mean for the vendors and consumers.

(6 x 10 marks = 60 Marks)

Specify whether the following statements are True or False.

The Kothari Commission was set up to make recommendations for the
safety and protection of children.

Page 1 of 5



(i)

(iii)
(1v)

(v)
(vi)
(vii)

(viii)
(ix)

®

(1)
(i)

(iii)

(iv)

(vi)
(vii)

(viii)

(ix)

Two of the major recommendations of the Justice Verma Committee
were — Police Reforms and Bill of Rights for Women.

The first woman Advocate of India was Anna Chandy.

In August 2020, Advocate Prashant Bhushan was fined Re 1/- by the
Supreme Court for criticizing the Supreme Court and the Judiciary.

The ‘FIR Aapke Dwar Yojana’ has been launched by the Delhi Police.
Part I1I of the Constitution is described as the Magna Carta of India.

Article 21A prohibits religious instructions or any worship in
educational institutions maintained by the State.

Quorum is the maximum number of members of a Legislature that
must be present to make the proceedings valid.

Soli J. Sorabjee had been appointed as Attorney General of India,
thrice.

The first Federal Court of India was set up in Delhi in 1937.

(10 x 2 marks = 20 Marks)
Answer the following questions very briefly (in few words or in a
sentence).
What is the issue dealt with in the Roe vs Wade judgement?

What was the Delhi Municipal Corporation Bill, passed by the Lok
Sabha in April 20227

In May 2022, what was the Supreme Court's verdict regarding the
Covid-19 Vaccination and which Article did it quote as the basis for
its ruling?

Name the two judges who were elevated to the Hon’ble Supreme
Court in May 2022.

Where are the headquarters of the International Criminal Court
located?

Which two judges were responsible for introducing PIL in the judicial
system of India? ’

What was the Supreme Court’s brder regarding the Sedition Law, as
pronounced on 11" May 2022?

Who has authored the book, ‘We, The People’?
Who has authored the book, ‘My Tryst with Justice’?
When is the National Law Day or Constitution Day observed in India?

(10 x 2 marks = 20 Marks)
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SECTION II
LANGUAGE

4. Write an essay in 500 words each on any two of the given topics:

()  An education system divided by internet inequity during the Covid 19
Pandemic and its long-term impact on India’s youth and economy.

(i)  Nothing is impossible if there is a political will.
(iii) The social media is making us asocial.

(iv) There is no better test of excellence of a government than the efficacy of
its judicial system.

(v)  In 2021, India slipped 28 places to rank 140" among 156 countries in the

World Economic Forum’s Gender Gap Report 2021. What does this
mean for India and how can this gap be bridged?

(2 x 25 marks = 50 Marks)

5. Write a precis of the following passage in about 150 words with a
suitable title:

One of the issues that Ambedkar paid close attention to was that of power
and governance. He thought that governance must reflect sociological reality as
closely as possible, lest those wielding power to their advantage suppress the
excluded groups. Ambedkar spent a great deal of his time and energy in advancing
proposals for the purpose of stressing the need to respect justice and equity.

His commitment to democracy as the mode of governance was unwavering
but he argued that democracy needed to become a way of life. He developed some
interesting arguments on why parliamentary democracy was the most suitable form
of government for India and advocated feasible modes of representation and
franchise. His writings dwell extensively on such monumental issues as the
presidential versus parliamentary form of government, the relationship between the
executive and legislature, the role of the judiciary and judicial review,
constitutional bodies such as the Election Commission, the federal division of
powers, states in a federation, the role of the Governor, the Constitution and the
legislature, constitutional amendments, political parties and public opinion.

One of the domains that Ambedkar was engaged in very closely was civil
society, in terms of its operative dimension. He basically saw it as the conscience
keeper of the political sphere, determining the course of governance in the long
run. Civil society is the domain in which one has to struggle for human values. He
viewed religion as an important institution of civil society, which included other
institutions such as political parties, the press, educational institutions, unions and
associations. It is a contentious terrain of agreement and disputations resulting in
relatively stable zones of agreement. Religion can play a major role in deciding the
nature and stability of such agreement. Ambedkar’s loathing for violence as a
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mode of constituting governmental authority or to settle issues in civil society was
to have far-reaching implications for constitutional democracy in India. However,
he emphasized the value of transformative interventions, and it is in his own
organization of associations and movements and educational institutions, his
writings on the need for social transformation, and eventually his conversion to
Buddhism, that Ambedkar’s role can be seen.

(20 Marks)
6. Translate the given extract into Hindi:

Many laws seem to be created for the purpose of protecting people from
themselves. Some examples are age limits for off-road vehicles, seatbelt
requirements for cars, and wearing a helmet when riding a motorcycle. Opponents
of these laws feel that their rights are being restricted. If it doesn’t hurt anyone
else, why should there be a law? But if they are harmed, it can cause them a lot of
pain and loss.

In another context, consider employees putting aside money for their
retirement in the Employees’ Provident Fund. The Employees’ Provident Fund
Organization (EPFO) can invest only up to 15% of investment in equity as per the
pattern of investment notified by the central government. This is to protect the
life’s savings of employees although some may think otherwise.

It isn’t easy to find the proper balance between individual rights and the
common good. Some people will think that the new law goes too far. Others may
complain that it doesn’t go far enough. If it is too much, we can stand up and fight

it. Although we may not agree with every law, some minor inconveniencies are
part of living in our society.

(30 Marks)

3 Translate the given extract into English:

IR GFaeoT & AR & 1T Tdh U 3&aT & [ "&FaT Agelly
FIHT A AT «ell §'? AR "1 301 ofFd  HHAT AT FUY TH @l
ThT g7 TsE & faeprd # AfRGensit f F=dr FAgar 3R AWER F IR F
FATST H SETeehal ol & v Afead, erTse Afger fGaw 3nfg
S ®e AR HEHHA N AR Tl S W AR omy R aw g
A3 &l s &F F Foerg fr FTRa g1 'gufFdetor &1 aread Far
afed #r 39 &ATT ¥ § 98 3987 I IE™Ar 37 S ¢ o oar due
Staet & o3 Hlt foiva waw oren| Afgen wefdaeor 7 o gH 3¢
STHAT T 91 IR @ & STgT Aoy IRaR 3R T & gef st @
Hercl g 3e fAoTat iy fter g 8

HYA fo¥oll Fadaar 3R w@d & v o & for aAfgenst &
HTEHRR AT & Aol FATFTRIOT &1 I 527 AR gRar & 3w ufy
HT U B H QA RE HETH g1 T AR F AT g & 9
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AT 39al HTT FAFA @I ST ARA H, ARRAN H Jsd §oIed &
foIT He Ygel HATST H 3eTeh PRI 3N Hedl I AR drel 37 Fef
eTAT AT Al ARST ST § S ggof WT, 37T, AlAtedl, AT,
HUTEAT, Afge3 & Ul Txe GHT 3R AT TERT|

(30 Marks)

8.  Fill in the blanks in the following passages / sentences, choosing the most
appropriate word/words from the given choices:-

Shridhar often (1) recants / reminisces / remanence about the time
he spent at the Santiniketan University sitting (2) at / under / in the
shade of a huge banyan tree, drinking tea (3) with / in / from his

favourite cup, while musing about the interesting lectures delivered by his brilliant
professors.

The judge could easily (4) look through / see through / see into the
culprit’s sinister motives but the evidence put forth by the police was insufficient
to (5) exonerate / exculpate / indict him.

The journalist’s description of the crime scene remained , (6) esoteric
/ convincing / dispassionate devoid of any bias or emotion.

] wanted to complete the assignment, but (7) am not having /
haven’t had / hadn’t time to do it today.

The Assistant Registrar did not (8) brought / bring / bought the files
to the office.
Reluctance to get vaccinated has been one of the (9) reason / reasons

for the rise of Covid 19 cases in the world.

Neither of the two applicants (10) were / was suitable for the job.

(10 x 2 marks =20 Marks)
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The accused was arrested on the same day. On his disclosure to the 1.0,
the accused got recovered the plastic Can and a photo of the deceased
from his home. On medical examination of the accused, he was also
found to have suffered fresh burn injuries on his both hands.

The accused contended that if the deceased had suffered 100% burn
injuries, she could not have put her left thumb impression on both the

dying declarations and in case of a female only the right-hand thumb
impression is taken.

In his cross-examination, the [.O. explained that the right thumb and left
hand of the deceased were burnt but the left thumb was safe.

Discuss the criminality of the accused.

11. ‘A’ filed a criminal complaint u/s 138 of the Negotiable Instrument
Act, 1881 against ‘B’ and her proprietary firm for dishonour of a
cheque dated 28.10.2016 of Rs. 1,92,000/- on “stop payment
instructions”. The complainant alleged that he used to supply wooden
material to ‘B’ and the said cheque was given to him by ‘B’ for wooden
material purchased vide Invoice no. 344 dated 28.10.2016. ‘A’ filed a
copy of invoice bearing some cutting thereon.

B’ placed on record a copy of a letter dated 01.10.2016 addressed to
her banker to the effect that she lost her blank signed cheque in
Kasturba Market where she had gone to buy some goods and for stop
payment. She also filed a copy of the complaint lodged with the Police
after 23 days of having lost her cheque in Kasturba Market and having
given stop payment instructions to her banker.

At the time of framing notice u/s 251 CrPC, ‘B’ replied that the cheque
was stolen by ‘A’ and she had no liability as she had already filed a
complaint to the police.

The accused also filed an application before the MM under section
145(2) of the NI Act that in September 2016, the complainant in her
absence used to come to her office for business purposes as they had
good business relations, and ‘A’ came to her office and stole the
cheque.

‘B’ appeared as a witness and testified that the cheque in question and
other cheques meant for payment to the suppliers by her family
members used to be kept at her residence-cum-office as she used to be
in the field most of the time. She admitted in her cross-examination that
she was having a running account with the complainant and had put the
date on the cheque in question.

Decide the criminal liability of the accused.
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12.The marriage of ‘A’ and ‘B’ was performed on 05.10.2019. ‘B’ made a

telephonic call on 26.09.2021 at about 01.00 AM to his father-in-law
(PW1) and informed him that his wife ‘A’ had fallen sick and had to be
taken to hospital. PW1 and his daughter-in-law (PWS5) reached the
home of ‘B’ where they found ‘A’ in unconscious condition. They took
her to a nearby hospital where she was declared ‘brought dead’.

PW1 refused to give any statement to the [.O. as his son had gone
abroad.

M.O. (PW15) who conducted the post mortem found that the deceased
suffered fracture nasal bone and injuries on her right temporal region
apart from nail marks and abrasions on her cheeks and lower part of the
back. He observed that the injuries were ante mortem in nature.

PW1 and PW5 gave their respective statements to the 1.O. two days
after the incident. An FIR u/s 498A/304B/302IPC was registered
against the accused. As per the FSL report, the cause of death was ‘due

to coma caused by cranio cerebral injury (head injury)by means of hard
blunt and forceful impact upon head’.

The defence of the accused is that (i) PW1 and PW2 gave their

statement to the 1.O. two days after the incident (ii) there was no

13

evidence of demand of dowry and causing cruelty to the deceased by
him (iii) no weapon of offence was recovered from his home (iv) no
motive was imputed to him (v) casualty card of the Hospital did not
mention any injury on the body of the deceased (vi) no guard was
deputed in the mortuary to protect the body prior to the post mortem
which was conducted after two days.

In his statement u/s 313 Cr PC, he stated that his wife was sick being
anaemic and fell down from the bed and suffered injuries. He admitted

that he and the deceased were alone in the home on the night
intervening 26/27.09.2021.

Discuss the criminality of the accused.

An accident took place between a motorcycle and a Maruti car at about
10 AM on 18.03.2021. The motorcyclist(PW1) became unconscious
and a guard posted at a nearby Farm House brought him on the side of
the road and informed the police.

The motorcyclist was taken to a nearby Hospital in a PCR van. He was
found to have suffered fracture in his right leg and both the wrists of his
hands apart from other injuries all over the body. An FIR was registered
under section 279/337/338 IPC against the Car driver.
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The motorcyclist (PW1) deposed that he was driving the motorcycle on
left side of the road and when he reached near the VM Farm, he found
that accused was driving his car at very high speed and loud music was
being played inside the car which was audible outside and his car
collided with his motorcycle. He lost his consciousness and when he
regained his consciousness after five minutes, he noticed that he was

lying down on one side of the road after being brought by the guard of a
Farm House.

In his cross-examination, PW1 stated that the accused was driving the
car on the wrong side of the road, however, he admitted the site plan
prepared by the I.O. (PW3) on his instructions to be correct.

The IO testified that when he visited the site after receiving information
of the accident, he found the motorcycle parked on one side of the road
and car on the other side of the road and accordingly he prepared the
Site Plan. The IO also got conducted the mechanical inspection of both
the vehicles. The mechanical engineer found both the vehicles were
damaged from front side.

Discuss the criminal liability of the accused.

14. On 10.06.2019 at about 2 AM, the complainant (PW2), aged about 14
years heard the loud screaming of her mother and came down to the
room of her mother from the first floor. She found that the accused had
caught hold of her mother and was pouring kerosene oil from a plastic
bottle on her. Suddenly he set her on fire with a match stick. PW2
started crying loudly upon which her uncle PW3 came there from his
nearby house. In the meantime, the deceased told PW2 that the accused
wanted her to sleep with him to have physical relations with her which
she refused. The accused fled away by jumping the wall.

The deceased was taken to the LNJP Hospital where the Medical
Officer (PW5) found that the deceased suffered 100% burn injuries but
was fit to make her statement. The deceased made similar statement to
PWS5 that the accused wanted her to sleep with him to establish physical
relations and on her refusal, he poured kerosene oil on her and set her
on fire with the match stick. The deceased succumbed to her injuries
two days thereafter. PW2 and PW3 supported the case of the
prosecution.

The defence argued (i) the FSL report ruled out smell of kerosene oil
(i) finger prints did not match with the accused (iii) PW2 did not state
to the 1.O. that the fire was extinguished by PW3 by putting a blanket
(iv) it was a case of suicide.
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15.

The accused did not explain in his statement u/s 313 Cr P C as to how
he suffered burn injuries on his person as his MLC recorded fresh burn
injuries.

Discuss the criminality of the accused.

The complainant ‘A’ and the accused ‘B’ entered into a Loan
Agreement on 01.05.2017 whereby the complainant ‘A’ advanced a
loan of Rs. 2 lacs to the accused ‘B’. The loan was to be repaid by ‘B’
on or before 31.12.2018. The complainant ‘A’ demanded the return of
the loan amount in the third week of December 2018 and to discharge
his liability, the accused ‘B’ handed over a cheque of Rs. 2 Lacs dated

26.12.2018 to ‘A’. The said cheque was dishonoured for insufficient
funds.

After giving notice to ‘B’, the complainant ‘A’ filed the complaint
under Section 138 of Negotiable Instruments Act, 1881.

The defence of the accused were: (i) ‘A’ had in fact advanced him loan
of Rs.1,76,000/- only and at the same time, he gave a blank signed
cheque to ‘A’ (ii) there was no subsisting liability against him (iii) he
had given the cheque to ‘A’ as security.

The recital of the Loan Agreement mentioned that ‘A’ had agreed to
give a loan of Rs. 2 lacs to ‘B’ on interest @ 2% per month. As per the
terms of the Loan Agreement, Rs.2 lacs included interest @ 2% per
month.

‘A’ admitted in his cross-examination that he had provided a loan to ‘B’
by a cheque of Rs. 1,76,000/- and ‘A’ further voluntarily stated that he
had also paid cash amount of Rs. 24,000/- to the accused at that time.

Decide the complaint.

(4 x 30 marks = 120 marks)
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